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[Shri Kalyan Roy] . it should be paid. So,
my request to Mr. Patel is that he should meet
the Union representatives and there should not
be any further delay in paying the 15 per cent
bonus and starting negotiations with the Union.
Mr. Patel is here and he can say something.

MR. CHAIRMAN: He has heard.

SHRI KALYAN ROY: Sir, if he prefers to
be silent on all issues except the issue of non-
payment of income tax by Mr. Biju Patnaik,
then what to do.

SHRI N. K. BHATT (Madhya Pradesh) :
Sir, the position with regard to the LIC
employees is not at all difficult to understand.
There was an agreement which was arrived at
in 1974 at the instance of the Government of
India and the Finance Minister had blessed it.
Unfortunately this agreement was annulled by
an Act. Now that the Janata Government has
committed that workers will get their bonus,
in accordance with this agreement they should
be given their bonus and other fringe benefits
which they are committed to give. I have
myself written to the Finance Minister and the
Labour Minister for their intervention. The
workers have done their utmost for the
prosperity of this industry and if an
honourable settlement is not reached and if
this agreement is not honoured, then I am
afraid this unrest will spread to other financial
institutions, banks and industries like coal,
mining and all industrial establishments. In
the interest of industrial peace in the country
this settlement is wurgently required and
through you, Sir, I would urge upon the
Government to intervene before it is too late
because from tomorrow an all-India agitation
is going to start.

THE APPROPRIATION (NO. 3)
BILL, 1977—contd.

SHRI C. P. MAJHI (Orissa): Mr.
Chairman, Sir, this Appropriation Bill
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actually deals with the expenditure incurred
in the year 1975.

[Mr. Deputy Chairman in the Chair]

There is not much scope to speak on this
Appropriation Bill except to say that the
expenditure which was incurred in the year
1975 actually should have been anticipated
earlier before the expenditure was incurred.

This is simply a Bill to regularise the
expenditure and that too out of Rs. 245 crores,
Rs. 220 crores relate to the expenditure on
Debt Services which is an inevitable
expenditure. Sir, this Bill does not provide
much scope for me to say except to say that
the Government should have exercised
monitoring of expenditure properly so that
such unforeseen expenditure could have been
very much avoided.

I want just to make a digression from the
scope of discussion by observing about the
performance of the Janata Party Government
during the last four months, because I was not
able to get an opportunity to speak at the time
when the Appropriation Bill and the Finance
Bill were discussed in this House. So, when
the Finance Minister is here, I would like to
make some observations regarding the
performance of the Janata Government during
the last four months.

Sir, after a long time, after 30 years, this
Janata Party Government has come into
existence. It is really a very great change in
the country, a historical change has taken
place. Of course, this change has taken place
on account of, may be, the mistakes which we
in the Congress Party committed during our
existence in the Government, but during the
last four months the performance of the
Janata Party has not been able to inspire
confidence in the people in general and the
Harijans and Adivasis in .particular. So far,
what has come to pass has just been a tall
talk. Tall promises have been made, but
nothing categorical, nothing concrete has
come to pass. As a matter of fact, the growing
un-
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employment, the price hike and all other
things are going out of their control and the
rumbling about these things is being heard in
the streets. The Janata Party, it appears to me,
has become so bold and so proud that they
probably think that now since they have
destroyed the giant, they could survive for all
times to come. In this connection, Sir, I would
like to say one thing. The Congress Party
which came into existence with the blessings
of Mahatma Gandhi, Jawaharlal Nehru, Sardar
Patel, could administer the affairs of the
country for 30 years. It was very powerful, but
in a democracy people are more powerful than
the Parliament itself. People can change the
Government if something goes wrong.

I only want to say that we have been
indulging in so much of tall talk that we are
not looking into the actual things. Sir, I belong
to an area which is very much backward and I
belong to a community which is still very
much behind. I would only ask the Finance
Minister to make some provision for those
backward areas and also for backward
communities. We had made several proposals
for those areas when the previous Government
was in position. All of a sudden, when the
Janata Government came into power,
whatever the previous Government wanted to
do has been put in oblivion and something
new is held out. If we will be simply just
making a start, then again if some new Gov-
ernment comes and once again we start, we
will really not be doing anything for the
benefit of the country as a whole. Sir, when
the previous Government was there, in the
State of Orissa, we proposed to have a ferro-
vanadium plant in the district of Mayurbhunj.
And this had actually made a headway and we
were about to start doing it. The Ministry of
Steel and Mines was busy with processing the
proposal and it was to pass through the Public
Investment Board. But it stopped there. Now
the Minister of Steel and Mines has started
talking about the new coal-based steel Plant.
Sir, I know these
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things are not within the scope of this
Appropriation Bill, but I only want to impress
upon the Finance Minister that whenever we
want to do a thing, let us not ignore the things
which have already been started and start
doing something new. My only point is that if
we could create some infra-structure in those
backward areas, it would very much help the
people there, and they could be relieved of the
life of the beasts of burden that they are lead-
ing.

I would, once again, urge upon the Finance
Minister to consider all these points so that
the backward areas and  backward
communities—about which he has spoken in
his budget speech-would be taken care of. So
long they have not been given any special
attention to these areas I would request the
Finance Minister to take care of all these
things. With these few words. Sir, I finish.

ot W awaw feg () -
At faw wedt oft & 997 F aege
T & a2 BN ¥ & ¥ aefeaT 2
WK FB AT THH A AT F, 0@
AT AT A TERTT R oy 3
F AW AT FAEIEHT 51 91 HTFE FAT
=g HiT fJue 5T %W & 60 w0
AR A AT WA W wTEeET 4f
ST 9T WA 9f IHh are ¥ FEAr
|TET | 7w A £ 30 o oA
U T ALHT G/ AW F A 6T A7
mrmfas & 5 s #1F T qeer
et ¢ At fafaw e & wwd ww
f TATAT HEAT FIW FHIH OF IEET
IO FLAT | W FE o v e
#, onfaw o= |, "rarfors &9 §, A
F g °, §F wdr ot FA wr
wfF W/ 3@ & W9 wEw e 2 B
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[ siresr srevaor o |

AN 4 TEE TH AETT & A
q% g1 T, a7 a1 T AT AT NS
it q7r 7E g &, Afew wit aw
I FTHH TT AAI 4 IAETT T OEY
o 4 famr o wwer R o o oA &
A% AT TR A T AR HIWT g0
17 & gt aars; & oeeifas @
#at & aur araar § 5 2y e
#1 A1 gew A ar fadr o A
qEF T FT AN ATRTT FAT AT FFHTAT
a9 & FEAMT § AT HYFTC aA| IAET
o oAr fa@ 39T % FIW ¥ AvAA
s 2 e avd oF FgrEd aw w2
fr "= A <z, T FT AT, WIAHAT
A g sirer 7 S oF wreeifaE e
Fa8 & faweq & s AMRC 91 A
@t war e G AT A 8 fe
gaavartaar 1 wodifa &t a9g #®
ag FIHTL A 74T | § A1 fage F gy
7\ & srre g FoF star vt & i A
Z = fFas &1 A & | & =37
faurar wpar 7 wEew ar ) g gy @
qf1 wafa & fau sl qar smar 2,
5 a1 6 a9 & faa, Sfw 31 arer o 79
gu 4, af wm faaw fF gny a9 &
®1E HAAA 1 AEL 91, FATIT TEATHT
a9 ¥ foy o= wra 7 ) A7 AT
FAAT A F weww # T wEAEr w9
agd sa 4 | fw v &1 gwefrer ) oWy
FATE FT A T @ 2, IATA 7
uTeqT @A ¥ A9 Fd § " o
FAAT T EH AT ¥ wafw uE) ofr foprer
#F7q 1 "fawre 8 2. 0= FEa W
HTT R F, W A T AT F
agt g gra @, wfea ¥ g7 aq w7
fox zafanr sw=r wgn g & foa
At @ g awer faar, seder W@
W faaer @ ® avw A% @ A
T WA ¥ owAAT qE % I
9 N w4 T 7 arfear v s A
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T | FHaT wEAeataar % wfafea
YT FAT FGT AT THAT & | AT THA FE
weer adfeE R fwow oS
FFAT £ | FAT T AT AT AF 79 29
# gEhAd A w7 o AW F i 9
faga F1 aga w=or gfagm @ 2
A% wwa # | A o A faw i w
HEG & JT2 WOT | A AT AT AT qIF
HFHT AT TETETW GE FEAT ATfEw a1
7g o AT =rfge o fF fowd oaw
faer & ot wivr 33 # I @ o
T 21 At | wfE arfrat wr aer
FT "7 ¥ grgT TEY &1 W18 ) 9y W
it wrortfas feafa &1 g = &0

wa wifas frafa &1 awrame g
migF da T da1 wew 21 72y 2 fw
Tw 90g qT @ET g g ) F1f dfaw
T AL g &1 91 @ & 1 wfuw
qarw awafas qarar & gfay wfzw
2| 99 Ga T F1¢ 74T 219 FEFH WG
¥ qre Y & | N 9gE &Y @ ar e
qF T @I § NI AL A TF Hieqar
FT FTATELO G2T 1 TAT & | AT TIer
AATATT GE) § @A AT A% FGWT
#, ool # oF grafrs gmfa
z 1 7852 wyerdy wfawmi & swfa
& WY W 7 T AT qEqT AT @
% | g2 wa 2w 7 097 AT £ fF oA
#fas wara IAF1 g FW T wdE"r
FH FIA &, HgATE WA F, THET T
FIA &, AHL & &, Tg AV AT AW
AT =g Af Faw g gvrT #r
FLAT AfEw av ag Y FUT AT T
Y, TYET, WA W = e &
et 7 51€ 2 FTEH T AT w@E
T FAT AT AAN ATAT |

A, & O Tarh § wiar § o
¥81 Ffer & wrT fowr 7w 2, o
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BIET ATYT FFATAT § | 20 FAT FTHHA
¥ feafad & Fey smromy @z o zem,
am® FT 1w gfm A ifaafadt
¥ 39 ¥ fau aga & wfafes am
ZRT 74T TR iAW #1 gdn &
TE | WIfRATET &&T ¥ oW a7 g,
IO HEIEY, WA &4y gen fw gt
qFATE F1 FE W W4T & AT ag a6t
F w1 5T | W G F e
ZIT fF ®E) A3 9/ 9T 1400 TWH
HT HAT & | AT HE &7 §Fa &
1 9% warT feet afer & mfes
1T 9 gFAT g0 | 5T et wEree
T T # uF are frr gfc g ar wim
w1 AT #7147 a1 67 dfraa w7 @
ATH TEA ATAT AEF & | AR Sraw 97
IAFT TAM AT HAT | FE AT
20 FAT FFH F HEL IFE A0 AT
@ # wu 1 5% fefew afwges 7
I3 79T & fpar | w8ET F 3EE
Fot fami & ave oF wEm # Tiw A
oY | waAr 7 f gaET g 67 9w |
39 799 & femgw ¥ T & wrewr AT
ATEATE | FZ 20 ATFEI, 1976 F L,
TAF O 17 97 ATITAY AZ FT FIET
2 ST Fga 47 WGT 97 | ATET D
FF HTAAT FIAT A7 HIT I LATH
3I9% WM ¥ faegw T F4T g
47 | afF7 97 g T8 AT A IAA
gz F47 fFar | o Fon, gearEErEn
T 9% g2vey faar § &1 aroaw Ag
T T FET I AT BT | HATIST AT

€

"Narain Sau confesses that had it not
been for Prime Minister Indira
Gandhi's 20-point Programme, he
would have never thought of returning
the surplus land and would have never
worried about the poor."

a% HATH T T 97 | HF GLHL 9@
of 1 Fr g e A 0 W%

[3 AUG.

1977]

gATH # foy 9T avg 7 o s 4r
€ of, o o @iz qy i, g
wrT wifgarfagi  F1 S% wET #
dgmw &7 faar @y & | wAEEE A1
Az A M § WA T wEA 2
fir 14 @ gede 7@, 28 A1 9@z 4z
@R | WA AT FRG A AHRE T BN
agi ¥@ ¥ 7ard at wowE IRl
a9 § g9 oF g v g froame
& Gar fpar | 8% w67 T EH
AT AET 2 | WATTRT T FAE qA0E
f& g gwa wa # waw A1 sw
AT 30 AA f wTEA fwAT, W9l
30 wgIH A1 TET A FL T | W
N o aw W AT &1 @ § ) 9w oA
AGT FW H AT myoEr g S fE
frm av@ & wa=m =T g )
geawmfa #EEa, WTE AT
§ & wO91T § FgAr g g v 2 aw
afqs TITFT FAT, I FEH A
faga wd@l ®1 wga faw | o T
#r Fasfifaer ga 2o & & 39 warer far
ST A | FIVSA FE, T AW FEL
wingfez 7 a2 §, w wAAteE ¥
qXAIA | AW A G dgd qIC TATHL
Faa s far@asaaa A & | 99
fowe g0 ToH A1 4@ WG FEA
argar # | & IggoREeT qeny fae
T AT A AZATH FEAT Ean g\ ;& el
where fad ag@ @wr war ar | feafa
ot wrA® 2 fF ge gAml ® oA
gfez o forars Srom ot A gard A&
1 wET | FBTATH] 7 TG TIHGHT T
St Gz § Fawr wA qE@T AT AW
an £, 7z o T gar | wdr waE A
axE g d e qmare afe &
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v e wrma faz ]

FITOT WA HTIHT FAA FT AT Aoy
ZIMT, ¥ AL FE AT AWAT | AHIH
o ¥ oom qandt it fafy 7
qed for # wawe Frafr dzrdrag 2
% fardfm fame awwT & S A
% o\7 91 AT A9 F, T A IAR[
@ A1 wEr oar A F oFEr oav
awael #1 feRTdETESme & mar 7
gt a7 o =afa o1 % Ty amr
T § AR AgA AfAAT WEHT § | 0
difmr  afewfoi & 7 77 5=
g afea fow of w stfae w551
A A= 3o frr w2 ) 77 S Y
2 fnfedr F gafer & awioe
g few | =@t 9% mrde sfto =t
a=|1 o g1 & W 39 wfewfai
faers s o == @ 2 | T
aa famrs 741 a7 & | SO FY AR
1 Fgeri & wfr fomr awz & smes
waAr =fer dmr wemAe R A
AT | fER F A Far Far & f

The Law and order situation
in  Bihar is not  good.

7g arew wrE sz % 22 & ) i
¥ AT T §AF wE F gty &1
feafir 2y 81 w8 & | = wwife wv
ATATATONE | AT 1 B9 5567 5 7 7
99 @ar § % 9@ @ v I *9v
Az faor wma | F wwear g R o
TS Y ATETC BT AT dvm FT AVHICE,
F1 feafa w1 Fr aw v wfew
AT FE AL FAA AT 7997 F
feafa 1 d = @ owd & A1 22
T e fae1 aF 7@ = a9 2 1
HITHT WAT GF a1 &1 AWFTL ZRA
f fagme #ardh afvafafert sicamw
T 02 g0 # | o wwify ¥ ) whewe
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FTAWT & WAl B AT ¥ AL W
H agt Ay e ¥ FEe Ie
AT | AT AT HAY AT EH AL gAT 2
AT aEf F dfaor @ wwenw &0
fam wpre & = w7 BE AT T 3W
AEH FAT FIA F, THET H OF IAEIY
ZAT ATEAT E | a7 WY zvew wve 3
T tfro dre et &1 o feelt
THFT GTET-AT TITHT T qIHRT TEF
AT ATRAT § —

"Curiously, same Ministers, unable
to find solutions to the problems facing
them, are resorting to gimmicks. For
instance, the Health Minister, Mr. Jabir
Hussain, joined a dharna of the
students of the Government Medical
Colleges. He met the students. But
after listening to their demands, he said
that since he could not accede to these
he would join the dharna."

AT HIT 0 A HAT F1 A1 o g —

"Senior officers too are not happy
with the way some Ministers function.
It is said, for instance, that the Finance
Minister, Mr. Kailasha-pati Mishra,
does not go through the files. He
summons senior officials at short
notice and at frequent intervals to read
out to him the papers submitted to him.
Some Ministers have cut a sorry figure,
in the Assembly, having failed to do
their home work."

¥ 7g FgaT Aear g frowwoave & A
FIH FAqT | AZT HET T A17 AT TE
wfewrer § sewaT O AT & s ¥ AT
I AT FUF a9 F w7 H W
uw var faidt e fogar 2 foed aar
A AT TAATHT ARAI 39 FT AGAT
frar & AT w0 29 7 7t 9% T
w9 A arar T¥° g | mrem g
gagz fyar 2 1 whawin wogy flT ¥
q WIUET AORTT E | WITRT SR AT
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aoEATsi 1 g FA A Ao w
sifen | afd wm AT aeE & Ao
H A gu F W w0 97 e
AT | =3 g0 # | gua A1 97 Tar 2
@ W1 1967 ¥ fage & wgrman
@ F Aqa W e @ aHq
A1 39 5 E-IF W 5% w7 fTErg
ZAT 47 | FAFA 2T A9 agET F a7 38
wRT @ T W 9t ag g
10 W& aTE T AT U AET A
a1 AfE WA A # oA A
e off 987 & | 9T ZATY AqTHH Ao
FT 60T FANFTHAGTA 2 | & Frgar
# fr oy 3 FEw e AT 3
& #re wfawrfaat &1 o Ty
7| wiiaw g ¥ Wi avnfw g
q AT FTH AHT KT ATE A @ 2
IAFT AT H AT FEAT AT AT AT
FHY ¥ =T ST | ARF GF FAHAT FTOT
AT A TR | e g A
9% AY weqrae G o vy ¥ 4 faeft
fat 7o 7t & 1 waver fAdndT aet gy
fre® gu W1 9 Wt "I A @
# gaEr T4t § T T @ vEA
1P. M.
=V H AT ARG HAAT HTAN
rgan g 5 o Fbew & far st
T3z fem 3, W e wv ¥ e
AT 3 qTY FH FLAT 20 AT HHEATAL
FT FuraT (T |IT o i awert
1 FT FL |

oft gueanmafa - TET 7 FEEE
2 anas & g waf F sy 20

[

the clock.

—

The House reassembled after lunch at
four minutes past two of the clock,

Mr. Deputy Chairman in the Chair

The House then éldjourned for
lunch at one minute past one of
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| ATTET SR AFT (T G2
fiwe, ™ aifee fam & gea @
& ®\v a7 & @A A 4 o
a5t faom feafa == 21 7§ 2.
INE AT H AT F oA (gerAr
AT F | IO AIW F wAT & gy
S AT AGAT A qET WA F AT AR
Ffaaz ¥ =rearw  wfEEi T ww
T fm fe agaow S & s 2w
% fe gr smar 1 371 faor o amr
T q@l T Treafa omae At
mar | wvw F4T gy feafy watzw @2
s § e-7AfEAt T w7 fam
2 AT 4@ F wem AwA off wF 72T AT
favarer @1 43 § | oo feafq & wraeaw
Fmar v i e aeE agt T
#* AT T3 7o ww ¥ fom wenfs
s wex W7 § FgAr AgAr § AfF A
45 At F 4z wrim AT # 96y
wEAT & wAg # F qEE e A
AT F 9% 97 g gu e e a
zaw faar | zar & w0 afer mwer
9z BT ¥ UF 31 T wEh gE oA
Frr far 6 o s o W 9% 4
fir 7 Tefrr 3 72 § g Afaat o 3=in
feafom 7 fear | wae7 w1ag T aga
# ot ®iT 9w § fae
qr w7 954 £Y wfwa ot ar 1 mfan,
A, FARE & 4—5 "faE (qagd)
T uTd wwl v fawar 37  & A g
& WIS FEETT T AT 9T AT F )

w4 AW A 91 waE fawr
AT & THE FT TATHIL FT A (o
arear £ | 7 faww go 2w § At gt
TS FFAATE | FERICA g AUAT
F1 2 fr demd s a0 & quw R
w1 7E £ | T 7 79 v o
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[ AmireET T av3 W)

s wifen wrdr § Afew wwE ¥
garr T St & arags, faw e
§t & fadfm Fe®T W I F AAR,
ATt F F1 ®Wre FEegiE &
T ATAFE, IAR1 FIGATET H1 L FIA
w ez (Interruptions) S afam
T Ay aEaz  fE v s
wadtfa § wmT A 2, 98 UEe
F79 % AraoE o wm ag gt &
77 Y, #rad, dvaT 3 €1 w0 &
2 ot Taw arasz b awe § 0w
71w & ur owd gfzn gEoat sfE,
FTA AgAr 97 ) #, wafee § Fiaw
T AW & g fr 9@ & 9 oA
TG EET GT AW § AT F°
AATFAT HT WY GO A |

SHRI SRIMAN PRAFULLA
GOSWAMI (Assam): You are speaking

on the Appropriation Bill. Do not speak
irrelevant things.

SHRI NAGESHWAR  PRASAD
SHAHI; What I say is very much
relevant to the Appropriation Bill.

SHRI PIARE LALL KUREEL urf
PIARE LALL TALIB (Uttar Pradesh) :
You have joined a Party which is nothing
but a conglomeration of various groups.
It is not a Party at all because it has no
ideology.

SHRI NAGESHWAR PRASAD
SHAHI: It is your Party which has
pro-Indira group and anti-Indira
group.

sitadt grfea gatasemg (SATs3Ew) ¢

A% A F AT WO AN w7
wE

St AT e Wt o gafEo
FoaeTIfa WERT # waw o fadaa
w¥m fF ag & wia 3 BAE ww
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F | T4 AAF AvaE ¥ agAt o @
g1 # fav ag wgar agar @ fr o=
AT & & wers { 4y Anvaar &t fF
AT FIHG SATIET FIT 4@ AT Al
I7% Ao weT 29 32 ATAFAE |

i @ wre FOF IR arfew
378G A7 fRT ) it @Y sfamm oo
2 DT 2 W,y afad giay & A

w1 ARTTAT AWTE R . FA qEA
Fagw 3@ w51 § WAY WY AR
B A1 # aza I3 e AT
7 gafan ww owiw w@. . . .
& ofrrq, & a7 wew wwean g fE e
SAAT qTE F geawy 7 I FavgAr 4,
TET GUAr EY GI7 AT FHIL ST
wdr 7 I gamadr & fr @t g9
faam 7 &7 f& Hra 7 Teawm #70
9%, 3§ GHT ST @ 5T FuEfE
T & auFEr g9 7 wie  SurmfaE)
A A1 agt aF w2y v g, guE awE Ty
1 TRT & wafy drEr 1 9mn 3 59
&7 T (et mar 4r | § qrd 9
RN Al wE F | A e,
g KA WHT ¥ GO FT IE F07
THT AET RN, Fq § 9T & fgm
GATH FEN FOT 47T oG d FA9 nygy
FT TEAT R AT RIE o g E
g% AT faguar & feafa Zrir &
ag 37 st & fams 7= & guy
FEH JaI0 |

sa, § 39 ammfoil % w6
FFRAT AT E ...

St @At arw g 9% arew
LT ATEU A9 =TI 1 PR |

=t S wAET (9T 9¥w) :owH
TE AT § 77 FEA FC A

=t AvtTAT v wEt : & efwa
Al & Fm sweadr & sy gl
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AT IS § A ¥ ) s A Aorw F7
# IS F  (Interruptions)

St Ik At gim 3w arfew
HqITA Ao Ve wrfs w gaq wfawre 2
fae 2 & w17 @ fresare #2 &
AT B Ofl gavATE grAry dar
Fv faw 7

Arwdt gifaar gaaseng « caosE
w1 4% #fav |

ot AAtTET K6 WY : frar crE
T 37 syt w1 3w fear o wwar
¥ & wza o T § e e fae
ALt qard g Iw ¥ 297 3 faw
age & WA@Y F OF gEA § 04 A1
OF AR AT XA I FHART A
95%o HTY, ¥T TrA &Y4T ALY 41 g0
1 3a fag 7 adar | gad aw
2 F A fam ame Y awm &
A IT T 102Fe {7 To ITH
731 faw | &7 qur 7g #6971 ? 39 A #q,
FYAT T are 737 faar | Fr w2y A9 &
FAIS F@ 7 | @G- F a7 FHA
1970 &1 FAT FE Frwmm ) &
FATAZAT 1970 FT F199 2, W1 JH 75
TEE FTEr 7 Fw agr faan
aifgwwre g9 wfwe fFar 5 am
IA4 FFAT Z | AL FgH T AAAT Tg
i sy @ w SaT & g e
qIT TEY T@AT & ) AT AW Ar
faw ag a1 §~—Aroray GaT FHOM,
FAAT FT WG FET AT IHHT §6
feear Jami &t g@z d w@ T
7F AT T I T AT FT @
wYT 47 I TW FTor F Favlaar @
TAT & | Ag WAAT FT WGV FT F GEw
THIST FAAT | AIST AT W A AGTAT
FYUHE T FLIARTHE S FTAIT |
# ofmq ¥ g wgar J@gar § oW
7o & aqrqrf¥Et & wravw 7 a7 A
7 frar & fr 4 ¥ | &1 AmaT
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T & | F AT oT a8 g w1 397 E
o st & Sy #Y faae T amant 2, ==
T st F g & 7 =& S
IAF ETG T GTU G HET TAR
TEHT AT qEHTL AT & Foay 50 )
T4 7 oA At & gra ¥ fefegsawa
frezw w@m, s o f5 faaor @t
YT TE grg H Rl a9 aw 3
weY FT @A AR YA HAT wire
TATHT T F1E AT I F FI7 TEN FAT
ag wifaa 1 997 § f& 3=t wfte a1
1§ wwT a4 Far &

Ao, 7 garmafa e 7gT ITEw
AT & AT 7 & |5 Ay eIt F
A THESET T /9dR w74 @ A7
T § ST AT+ forsy 3 ¥ oo
Har &t aw Wi Fw § ) 0y 4
frar F1 wqoT WG # W7 AT F
WETET W AT VR &7 gAd AL |
HAATH TIHTT KT IAFT IR FAT
qET | A ATEIT F1 gg AT FTWAT
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T % A1 SART HIC Hid IS F1
#7 qAC 7 E | TR

SHRI SANTOSH KUMAR SAHU
(Orissa): Mr. Deputy Chairman, Sir, this
Appropriation Bill is a Bill which has come
before the House for consideration in
connection with the amounts which have been
spent in. the year 1975. Two items have been
brought out. One comes under the Defence
Services Pension Scheme and the other is
regarding repayment of debts. This amount
has come to this House because it is more
than what was anticipated in that year's budget
and there is nothing wrong in meeting it from
the Consolidated Fund. The other thing is the
repayment of debts. It is natural that a
Government which is committed to create a
new social order and a new economic order
for the betterment of the common people has
to take recourse to deficit-financing and
borrowings for creating a new socioeconomic
order and for creating infra-structure like
railways, new irrigation potentialities, power
generation, etc. It has to spend more to cater
to the needs of the poor people. While we are
discussing this it is very natural that we have
to consider the basic approach at that time. Is
there any change? Are we facing some
difficulties in the new fiscal policies which
have been formulated by the new
Government. The main problem of the Indian
economy and our fiscal policies is the eradica-
tion of poverty and creating a new social order
and opporturties of employment. Sir I would
like to submit humbly to the hon. Finance
Minister through you that alhough a lot of
stones have been thrown on the party which
was in power, many of our friends who are
sitting On the opposite benches—not all, 1
entirely agree—are also responsible for the
philosophy of creating a new economic order
and social order without which the maladies
of the Indian economy cannot be solved.
While

coming to this point, I would like to
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submit that during the discussions on the
Financial Bill which came before this House
and the Parliament, we have been seeing that a
twist has been made from the policies of creat-
ing a new socio-economic order. We find that
there are different statements made by
different Ministers on different polices. We
find that there are discrepancies also. So it
raises a natural doubt not only in my mind but
also in the minds of the general people of the
country about the new policies. Are the fiscal
policies going to favour the capitalists in the
country or the small common man? This is a
very pertinent question about which every
man thinks. I will just analyse the different
Doints. Sir, we know that the new Minister of
Industries is a great socialist thinker. He has
been telling very often that we must see that
the big houses do not grow and there should
not be any preference for capital intensive
industries in this country to grow. But in the
Finance Bill, we see that we have given them
more scope for investment of capital. That is
how we have provided for the investment
allowance in certain forma in this Bill. Then,
Sir, if we think of the rural development which
.should he taken up as the first priority, what is
the new irrigation potentiality that we are
going to create? What is the anicipated ex-
penditure for this purpose in the Budget? Sir,
we can say that deficit financing helps
inflation. It is true that in certain areas, it helps
inflation. But, Sir, have the price, not
increased within these four months? Do you
think that we can go on keeping these
backward areas backward and we will not
create new infrastructure, new railway lines
and new irrigation porentiality? On the other
hand, Sir, what are we doing? We are taking
the poor people. It. might be argued that we
are having additional excise on bidis. Bidi-
smoking is not good. But this is the common
need of the poorest man Bidi is not. consumed
by the richer sections of the society. Sir. if we
read the reports of various commit-
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tees, we shall see what the incidence of
taxation is. A small pie at the Central level or
one rupee per thousand might be a very
uneventful taxation. But when we go to the
bottom, it creates certain problems, the
incidence is hundred times more on the
common man. Not only that, Sir. Any taxation
levied at any stage creates different
repercussions in the price structure of the
country at the bottom level. Coming to the
other point, Sir what is the incidence of
taxation in India? Unfortunately, Sir, not that
our friends on the other side are to be blamed.
Here, we are thinking of the country and no
question of parties comes here. Sir, when a
common taxpayer pays one rupee, he gets
from the Government a benefit of 50 to 60
paise. So, again we touch the poor man. So,
where do we stand now? Is the common man
not bewildered? And this is the fundamental
point.

Then, Sir, there are many discourse in the
parliamentary debates. Different statements
have been made by the hon. Ministers.
Regarding exports, the hon. Finance Minister
said that we should give preference to the
engineering industries and that they must be
given encouragement in the export promotion.
But, the hon. Commerce Minister said that
this should not be at the cost of the home
consumption. Then the third thing is that hon.
Home Minister said something to the effect
that big industrialists must be permitted to
export and small scale and cottage indusries
should eater to home consumption. Sir, does
this not lead to confusion? I humbly say that
we must have a long strategy on these issues.
Has the Government laid down its funda-
mental policy on this?

Then, coming to another important aspect,
Sir, fiscal policies as such are inter-linked
with the social development of the common
man. But, Sir, have we not seen how the
Harijans and other backward classes have
been neglected? Have the atrocities not
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been committed against them? Not only that.
The facilities on the economic front given by
the past Government also seem to be eroded.
Sir, we have heard about the Belchi incident
in this House. It was one of the worst
happenings. There the people were brutally
assaulted and there was a delay in the arrival
of the police. When the first report came, we
were informed in the House that the incident
took place between two gangsters as if it was
like the events that take place in New York
where underground gamblers and gangsters
fight with each other. The point is that the
common man has been deprived of his right.
And, what has happened in Andhra Pradesh?
It came in the newspapers. The surplus loans
which were distributed to the poor Harijans
were taken away by rich landlords. Only a
small number of incidents comes to the
newspapers. Many things are happening in
this country. The poorer sections suffer a lot.
They are at cross-roads. They think whether
their property, their life is safe or not. We will
not consider it very seriously. Does it not
affect the economic development of the
country as a whole? What is the progressive
policy for the benefit of the common man, for
the benefit of the poor man? Why has this
House brought an amendment in the clause
meant for the merger ol sick units with
healthy units? It has been done to ensure that
the worker: interest is protected. Is it not our
common goal in our new social ideo logy that
workers must participate in management?
Does this Government believe it or not? They
must clarify it. It is a very fundamental
question because it creates a sense of owner
ship in the minds of the worker: which results
in greater production Can you think that
without these things we can move on the right
path These are the questions which are
looming large on the horizon of our country.

Now, it is not a question of blam ing this
party or that party. What is the report of the
1.L.O., the Interna
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tional Labour Organisaion on the question of
our changing fiscal policies. An analysis
made toy the I.LL.O. shows that while average
labour intensity of the private corporate sector
in India has declined, industries with lower
than average labour intensity have enjoyed
considerably larger relief in tax incidence
than industries with higher than average
labour intensity. Fiscal measures which can
be expected to change this situation, which
can be of help in a pro-labour policy include,
complete withdrawal of all fiscal incentives
related to the employment of capital. Sir, an
answer had been given in the Lok Sabha
which I read in the newspaper, wherein it had
been stated that it was done because the
Government wanted the units to be more
productive. What do you mean by
productiveness? There are many sick mills.
They are no longer economic because of the
new technique evolved. Let us take the case
of jute mills, which the hon. Members have
been discussing for a very long time. The
cotton mills are the mills which employ a
very large labour force. Can we not do a
simple thing for them? When we merge sick
units with bigger industries, shall we forget
the poor workers who have worked for the
whole of their lives for the survival of these
industries.? Not only that. If jute industry is
not protected by the Government and
naturally not nationalised if it is sick, what is
going to happen? We cannot always think of
transferring sick units to other industries. If
we do that we do not see the common good of
the labour and the cultivator.

Sir, we can see from the proceedings of
this House and the other House that many
hon. Members have observed that when the
Commerce Minister visited West Bengal he
told the industrialists that there should be no
retrenchment, but no heed was paid to him
and retrenchment is continuing in the jute
mills. So, is it not right for the hon. Members
of the House to say that whenever the merger
of a sick unit with healthy unit is proposed,
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there should be a social rule or philosophy
followed whereby the rights of the labour
force of the sick unit should be protected.

Now, coming to the next point, you can see
that the prices are rising. What are the steps
that are being taken to see that all the
promises are fulfilled? Talks alone will not
help us to keep the prices down. There must
be a definite policy and it must be tangibly
shown to the people that rise in prices has
been checked. Without that nobody is going to
believe the speeches. So, what we want is that
the fiscal policy should be suitably adapted to
the philosophy of just and equitable economic
and social order. You cannot only say that
deficit financing will help curb inflation, we
are trying to balance the budget and we are
trying to have a new levy of fees. Ultimately
the incidence of these new fees will fall on the
poor people. They will be much more affected
by the price structure. Of course, I agree that
we have to resort to a cerain amount of deficit
financing if we want to develop backward
areas. We cannot solve this problem without
resorting to it. So, while supporting this
Appropriation Bill, I would like to say that
this country is heading for a confusion. The
fiscal policies which we are now-following
are going to create new problems in the social
and economic order which we were following
in the past. So, it is necessary that not only the
Finance Minister, but also his other colleagues
should consider and declare their respective
policies so that a new idea, a clear idea, is
followed in this country, which will be helpful
for the improvement of the economic
condition of this country.

Then, coming to the other problem, Sir, as
you know the greatest problem in India is the
problem of unemployment. How are we
going to solve the problem of unemployment.
It is related very much to the fiscal policies
also. Sir, as you know, in the past it was said
that young educated men, unemployed people
should
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help from commercial banks and other places
for self-sustaining growth. What is happening
about that? We are completely in the dark.
Many commercial banks started setting up
new branches and they started giving help to
poor drivers to own taxis and start other
industries. But now it is not so. Now they
want some clear directions from the Centre. It
can never be expected that institutions serving
the richer sections will support poorer
sections. As a result of this, there has been
unemployment and the poor has become
poorer. It is nearly to the tune of five million
people unemployed to day which may be
raised to 6.5 million in coming, decade. Thus,
we are facing a giant problem. We have to
consider it very seriously.

Then, coming also to fiscal policies
followed, we have allowed certain investment
allowance. I humbly submit before you, Sir,
that it is only the richer sections of the
society, the big industrialists who will take
advantage of it. The small industry will be
benefited even if it produces certain items
which are not on the priority basis. We are
now planning for the sixth five-year period.
We are at cross roads. Even the honourable
Ministers differ in certain cases in their line
of approach in public utterances. Whatever
we may say, the fiscal measure as a whole is
more for the market economy than
subsistence economy which is mare important
in this country. We cannot ignore people who
live below poverty line. Richer sections are
getting more benefits and the poorer sections
do not get concessions. We think of having
more capital-intensive industries but we do
not think of the poor manufacturers who
manufacture in his house. Not only this, there
is the question of unemployment. By levying
a tax on bidi, the Central Government may
not be able to collect much but the incidence
of this levy will certainly be felt in greater
proportion by the poor people. It is at the
cost of the poor
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man that the Government may raise a certain
amount by this levy. In fact, we need other
methods to raise resources ...

MR, DEPUTY CHAIRMAN; Please be
brief.

SHRI SANTOSH KUMAR SAHU: So, my
humble submission is that we cannot go cm
like this saying that the past Government did
some mischief. We have emerged out a clear
perspec-tion of our economic and social order.
We cannot bifurcate these two things. The
poor people's economic development also
depends upon the social order that we
visualise. Now, it must be pointed out in clear
lines by the Government, otherwise, this
country will plunge more into darkness. With
pains in my heart I have to say that the poor
people, the Harijans, the Adivasis, the
backward people in backward areas have not
been looked after as much as they were cared
for by the Previous Government. This
Government is yet to give a clear policy. They
must come out with implicit and explicit
clarification as to what is their view and what
is their philosophy. They will say that some
Assembly Committee or some other
committee is sitting. The country will not wait
for long. We must be told what their policy is
and what their philosophy is. Let us not try to
have a negative attitude. This Government, up
till now has tended to wards right of the
centre. As an underdeveloped country, we
cannot have the luxury of going towards the
right.

With these words, Sir, 1 think the
Government will come out with clear and
implicit policy to be pursued on the economic
and social development of the country.
Thank you.

SHRI BHUPESH GUPTA (West Bengal):
Sir, I should like to start on a few issues in
connection with the debate on his
Appropriation Bill. Since our friend, Mr.
Charan Singh, is here, may I start with him?
Sir, the Government is committed to releasing
the political prisoners...
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THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): I think I am not
proving provocative to you. . .

SHRI BHUPESH GUPTA: ... and steps are
being taken in some States, though not
satisfactorily, in that direction. As far as West
Bengal is concerned, many have been released
but some could not be released, like Naxalite
prisoners, like Ashim Chatterjee, Kanu Sanyal
and others. This is because cases are pending
in other States against them. I would ask the
Central Government and Mr. Charan Singh in
particular, to help in this matter, in persuading
the States to withdraw the cases in consonance
with the policy which is being pursued by the
West Bengal Government. The West Bengal
Government has adopted a very broad and
forthright policy in this matter as far as I can
see. But they have been handicapped by the
fact that some of these people, Naxalites and
others, have got cases pending against them
for years in the courts of other States. I hope
his intervention will be available, not with a
view to interfere with the affairs of the State,
but to help in the process of release of all
these political prisoners.

Sir, many Commissions of Inquiry have
been appointed, some by the Centre and others
by the States. We read in the newspapers that
some kind of a conflict is developing between
the Commissions of Inquiry appointed by the
Centre and those appointed by the States.
Currently, we are reading something about the
controversies that have arisen in regard to the
Commissions of Inquiry that have been ap-
pointed in Karnataka and in Andhra Pradesh.
This should also be sorted out and settled.
This is one thing I would suggest. In this
connection, Sir, I bring to his notice a very in-
teresting memorandum which was submitted
by the Executive Committee of the IPS
Officers' Association to the Chief Minister of
West Bengal. This has not been published.
Somehow, I had come across the document.
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There, the Police Officers' Association, the
IPS' Officers' Association, says something in
regard to the appoint-ment of a Commission
of Inquiry. Welcoming the decision of the
State Government to appoint a Commission
of Inquiry, the. memorandum goes on to
say—I quote:

"In the general condemnation of the
police which followed in the wake of the
withdrawal of the Emergency, the basic
fact has been all too often lost sight of that
the police is a part, and a subservient part
at that, of the general administration
structure and the actions of the police
cannot toe regarded in isolation from the
motives and designs of the political powers
that be transmitted at least at the State and
district  level through the  general
administration."

Then, it goes on the say—this is a very
important point—which concerns the All
India Services'—I quote:

"The foregoing consideration bring us
directly to a point which has been
exercising the minds of the members of the
Association for a long time—the question
of the independence and status of the
police revealed at the district level in the
relationship of the Superintendent of
Police to the District Magistrate and at the
State level of the Inspector—General of
Police to the Home Department."

Then, the Association says that it is preparing
a document on it. This is a very interesting
thing. The IPS Officers' Association in West
Bengal is trying to make out a case, and
understandably so, that whatever had
happened was largely due to the political
direction and guidance from the Government.
This is the suggestion. Whereas the police
officials should not be allowed to go scot-
free,, the Ministers responsible should also be
questioned on how the police officials be-
haved. Here, we should, I think, take



227 Appropriation (No. 3) [ RAJYA SABHA ]

[Shri Charan Singh]

a little interest in it. Not that we should
interfere with the administration of the State.
But it should not appear as if the Ministerial
responsibility for the crimes, tortures, excesses
and other things, is being ignored by us. It
should not happen. But at the same time, to
my surprise, this memorandum by the IPS
Officers' Association does not name any
policy offici-also in West Bengal" belonging
to the IPS cadre who have been responsible
for the excesses,, killings and so on. They
should have done it. But they have not done it.
I have given the names and particulars of
those people who have committed crimes dur-
ing the emergency and before the emergency. .
Mr. Charan Singh should know that the point |
raised there related to what happened before
the emergency from 1970 to 1974 or so. This |
am dealing with.

DR. RAJAT KUMAR CHAKRABARTI
(West Bengal): What about people in the
administration, subordinate to I.A.S.?

SHRI BHUPESH GUPTA; He cannot
deal with that perhaps.

DR. RAJAT KUMAR CHAKRABARTI:
You are neglecting them who have an equal
responsibility... (Interruptions) .

SHRI "BHUPESH GUPTA: Therefore, this
has to be gone into. The memorandum is quite
interesting. I would ask the Chief Minister of
West Bengal, if I may say so, and if Mr.
Ramamurti permits, that this memorandum
should be published, so that the people should
know that the police is trying to put the blame
on the Ministers and Ministers are trying to
put the blame on the police. We would like
the blame to be correctly apportioned. Neither
the Ministers nor the police men responsible
for all that happened in West Bengal should
be spared. That is one thing. Sir.

Then Sir, we wanted a statement by the
Prime Minister as to what
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happened. With a lot of fanfare the Chief
Ministers' Conference took place. It seems
that a mountain of talk has produced a mouse
of result.

THE MINISTER OF RAILWAYS (PROF.
MADHU DANDAVATE): What has this to
do with the Appropriation Bill. This is not an
'Appropriation of Blames Bill'... (Interrup-
tions).

SHRI BHUPESH GUPTA; This is what |
find. Nothing much has come, except that we
are told that the public distribution system has
been agreed upon and would come into
operation after Mr. Dharia has finalised the
scheme, everything has been processed and
the Planning Commission has gone through
it. By that time what will happen, we do not
know.

Now. Sir, at that Conference many other
things were discussed. What about the bonus
issue? The session is going to end. The bonus
cut is not being restored. The Government is
committed to it. Many of you are committed
to it. You are committed to the restoration of
the bonus cut of 8.33 per cent. It was given by
an Act of Parliament in 1973. Arbitrarily, an
Ordinance was issued in September 1975 to
take away that right to bonus. You yourself in
your Janata manifesto have said this. Then
what is the difficulty in restoring bonus? Sir,
festivals are coming in West Bengal—Puja
and others. Festivals are coming in other
places also. It must be done here and now.
Otherwise,. Sir, there will be agitations, de-
monstrations and strikes. Everything will be
absolutely legitimate. The right of the
working class has been taken away. You are
committed to restore it. That you are not
doing. But any action in defence of the rights
and gains of the working people is not only
legitimate but it is honourable also. That is
what [ say. We find nothing and no decision
taken about this in the Chief Ministers' Con-
ference. We are surprised. I am glad
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Conference recommended the use of

MISA even for economic offences. None.
What  happens?  Why is the Bill not
being brought. You strengthen the
Essential Commodities Act and other
measures to deal with economic offences.
But the MISA should be repealed.
Mr. Charan Singh told in this House that the
MISA would be repealed. He should bring
the Bill before we go.  Other things are
coming. Many things are coming. But not
this "Bill. Why? Explain this conduct. You
say that you have appointed a committee.
What is the committee doing? We are
entitled to know this. What is the progress of
the working of that committee? There is no
need for a committee. Never did I hear that a
committee is going into the question of repeal
of a measure. To repeal a measure is very
simple. You can do it easily. It was brought
in 1969 when the Indira Gandhi Government
did not have the majority and we insisted that
unless the Preventive Detention Act was
allowed to lapse we would vote against the
Government. Itwentinaday. I am not
threatening you because of any majority.
But why should it not be brought to
honour your own pledge to the people? Mr.
Chandra Shekhar, even today's papers say, is
against it. All of you are against it. ~Why
should MISA remain?  So, I urge upon the
Government to take this step immediately.

Sir, then the question of Centre-State
relations has come up. I think the matter
should he gone Into and it should be diseussed.
I would urge upon Mr. Charan Singh and
the Prime Minister to discuss this matter. We
have a new set-up, a new situa-tion and the
question has come up from a number of
States. And I do hope that it would be done in
a proper, democratic manner through mutual
consultation. ~ The States do require more
economic powers and they also require to be
strengthened.
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Mr. Morarji Desai has said that the States
should be strengthened and the Centre should
be  strengthened. I agree. We want the
principle of unity in diversity to be given
flesh and blood at both the ends—at the
Centre and in the States. We are for streng-
thening the basic unity of the country. We
want to see that the States are also
strengthened and they have their legitimate
due and rights. Therefore, there should be a
discussion. Tamil Nadu has raised it; Kerala
issue has come up; West Bengal has raised it.
Other States have also raised it. Here is the
time for the Government to take the initiative
in this matter and see what changes are
needed,. Finance Commission is not
enough and nothing much will happen.
It seems the Government  wants to go ahead
with prohibition and all that very speedily.
But these are  other questions'. The Centre-
State  relationship is a very urgent issue.

Then, Sir, in regard to Delhi I have said—and
I repeat it again—that Delhi people are justified

in their demand that they = should have a
Legislative Assembly and a fully
responsible government. Here in  Delhi the

multiplicity of authority is working to the
detriment of the interests of the people of Delhi.
Therefore, I fully support the demand which
has seen-voiced, among others, by our party
in Delhi in a resolution... (Time-bell rings)...I
am just finishing.  Surprisingly enough, Mr.
Kedar Nath Sahni, who is the Chief Executive
Councillor of Delhi,, and who, before the elec-
tions, gave the pledge that he stood for a full
Legislative Assembly for Delhi and a
responsible Government, now seems to be
falling in line with Mr. Charan Singh and going
back on the pledge that he gave during the
elections. So, this question  should engage
the attention of the Government.  Delhi is
certainly entitled to have their demand met for a
Legislative Assembly and for a responsible
Government.
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Then, the question of Haryana's capital is
also hanging fire. That should also be settled
in a proper manner. Here, Sir, I should like to
say that I don't know why the P & T Depart-
ment, for example,, is trying to bring in the
cross-bar system again. They seem to be
placing an order for the cross-bar equipment.
They want to import this equipment from the
Nippon Electric Company in Japan. This
matter has been discussed in this House and
the other House. The cross-bar system was
found not suitable for our country. Much was
said here and in the other House. And now we
find that this Government is placing an order
for the cross-bar system for about 30,000 lines
and so on. I must say what is happening.

It does appear that the Secretary,
Communications, has had a longstanding
personal relation with the Nippon Electric
Company for several years and, some how or
other, he seems to be interested in helping this
Nippon Electric Company of Japan. This
matter should be investigated as to why it
should happen when the Houses and the
Government have rejected this cross-bar
system. Sir, I demand that the cross-bar
system may not be introduced. Even in Japan,
it is being given up. The company has cut
down production because, it is not suitable in
Japan. Now we find the Government of India
is placing a new order for the import of the
cross-bar system. The Finance Minister should
no sanction any money. He should put a stop
to it and cancel the order that has been placed.
Here, Sir, is another thing and that will be
discus-ed tomorrow. But, for hon. Members'
information I will just read out from the White
Paper about the conduct of the House which
concerns us. On page 29 the White Paper says:

"All these guidelines were framed with
the approval of the Minister of I & B. He
wrote to Shri Raghu Ramiah on January 1.
1976 to obtain clearance of the  Speaker
of
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the Lok Sabha and the Chairman of the
Rajya Sabha to pre-censor-ship. There is
nothing available to show what happened
thereafter. Shortly afterwards, a room in
Parliament House was set aside for this
purpose."

Now, Sir, you see how we feel. A room in
Parliament House was set aside for censoring
our utterances. They did it. We brought it to
the notice of the House from time to time. No-
thing happened. I would like to know from the
appropriate authority —whoever is there—
what the speaker and our Chairman said. Was
any clearance given? If any clearance was not
given and if Mr. Raghu Ramiah or anybody
had created the impression as if he had got the
clearance from the Chairman and Speaker, he
and other Ministers concerned,,— the
authorities concerned—had definitely
committed a gross breach of privilege and
even contempt of the House. Sir, I should
like—on the verification of the fact from the
Speaker and the Chairman—the matter to be
considered as to whether we should bring in a
privilege motion against Mr. Raghu Ramiah,
Mr. Shukla and others who evidently,
according to it, had violated the privilege of
the House. (Time bell rings.)

Sir, before I sit down, Mr. Charan Singh is
both interesting and a little provocative. He
always tells me what I did when I raise all
these questions.

PROF. MADHU DANDAVATE; If you
don't' mind, I would just like to seek some
information. It is very good that you are
demanding that a breach of privilege issue
should be raised. I just want to know for my
information because then I was not in this
House and that House also. During the
emergency, did anybody try to raise the
breach of privilege issue?

SHRI BHUPESH GUPTA; I am very
glad. Prof. Dandavate is always
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very helpful to me and I congratulate him.
Here are the proceedings.

PROF MADHU DANDAVATE: You
raised it, I know.

SHRI BHUPESH GUPTA: Everyday we
raised, every day we went to the Chamber to
protest. Mr. Raghu Ramiah called a meeting.
We protested against it to the Speaker—at
every point. We know that we had some
differences but on this I don't think Prof.
Madhu Dandavate and I differ. These are
there. These are testimoney to our bona fides
in this matter. The proceedings of Parlia-
ment—the fingerprints of the culprit Bhupesh
Gupta and other Communists —are there. Sir,
nothing was listened to.

SHRI CHARAN SINGH: The country is
interested in knowing—just like his speeches
and going into the Chamber, etc.,—whether
the Communist Party continued to co-operate
with the Congress...

SHRI BHUPESH GUPTA: That is why I
wanted to enter into a little dialogue with
Charan Singhji there because he is so
amusing. Charan Singhji every day says such
thing because that seems to be his only talk-
ing point. Did we join the Government in
U.P.? We did not join. Did we commit a
crime then? We did not join that Government
there. There we were in the Opposition. Yes,
in certain matter's we did support—in foreign
policy and certain other things also; you can
say. You can even say we supported the
emergency but, Mr. Charan Singh, we fought
all excesses. May I ask him now, since he has
always been asking me...

SHRI CHARAN SINGH: Not only that.
You voted with the Congress. That is the
point.

SHRI BHUPESH GUPTA: Mr.
Charan Singh, you were not here.
(Interruptions)

[3 AUG. 1977]
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SHRI JAGJIT SINGH ANAND: (Punjab):
He was ignorant because he was not here.

SHRI BHUPESH GUPTA: Mr. Charan
Singh, you were not here. Sir, I am glad that
Mr. Charan Singh always provides
enlivening things for this debate.

You were not here. May I ask you, Mr.
Charan Singh, when had 3 P.M. been in the
Uttar Pradesh Assembly, did you utter a word
against the excesses committed, against the
Naxalite killings between 1970 and 1975 till
April and May. In June you were not there. Is
there anything in the proceedings there to
give an answer to these question?...
(Interruptions). You did not... (Interruptions).
I say this because you only invite such
remarks.

PROF. MADHU DANDAVATE: Do you
try to settle that account by supporting that
fraud of Emergency? Is that your contention
to try to support the fraud of Emergency?

SHRI BHUPESH GUPTA: Mr. Charan
Singh asks us what we did. You know very
well. As regards our stand on Emergency, that
we can discuss later. You can condemn us, if
you like; you can praise us if you like. That is
for you to decide. But, what I am saying is:
Who had put up a threat to democracy? Who
had decided that things will be settled by bul-
lets? From Lucknow and other places, who
had put that threat? And who incited the kind
of action that you catch hold of MLAs and
make them at gun point resign? Was it
democracy? Mr. Charan Singh is fortunate
enough He was not in jail for long. He came
out soon. I was happy that he had come out.
After all, he is my old friend. But, when he
came out did He utter a word against the
excesses against the workers, excesses against
the Naxalites and others? Never did he make
a
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demand that bonus should be restored.
Never did he do that. . . .. (Interruptions).
I was very much interested to know
his speech.  Mr. Charan Singh may
correct me if I am wrong. Now, Mr.
Charan Singh,, I think we should come
to a gentleman's agreement—MTr. Charan
Singh and myself. The esteemed Home
Minister of the country lives in such a
glass tower— such a vulnerable glass
tower. Out of the 30 years of Congress
misrule, Prof. Madhu  Dandavate,
almost for 25 years he was with it. He
has been the Chief Minister of Uttar
Pradesh and what not. I was not a
Minister. [ have been sitting here, here
and here—these three places. But
you were there for 30 years, So let us not
go into that. Therefore, I tell you.
(Interruptions).  Mr. Charan  Singh,
being in such a glass tower, should not
throw too many stones at others all the
time. It is not wise for you, Mr.
Charan Singh. That is all Iwould
say. Sir, it is all right, Mr. -Charan
Singh, the Home Minister of the
country, has understood me. I have
given some constructive suggestions, and
so on.

Again, I give a note of warning to our
friend Mr. H. M. Patel.  Up to now he
has not yet .formed the Consultative
Committee for Finance. I have been a
member of that Committee ever since [
came here; others are also there. Why
has he not formed it so far? And I
think whatever our friend Mr. George
Fernandes may say, or others may say, he
seems to be dead settled with the business
of offering concessions after conces-
sions to monopoly capital. Well, that is a
very ominous symptom, as far as this
Government is  concerned.  Sir, I do
not wish to say anything more. I have
given some very good suggestions and
have brought certain facts to light. We
also find that some retired ICS officers
are being brought in to occupy new posts;
and some of these retired men have
been connected with big business houses.
That is also disturbing us a little. One of
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them—I am not giving out the name—
has been connected after retirement as
ICS with a multi-national corpora-tion.
So, Sir, all these things are happening.
The Peace "Corps is also coming here. So
many things you are doing now. The
Finance Minister is a mild-mannered
man, does speak very softly, does not get
agitated like my friend, Shri Charan
Singh, does not believe in politicking all
the time, but he seems to have a real mer-
cantile approach on the whole subject,
going full-steam ahead,, giving con-
cessions galore to the monopoly capital to
their heart's content. Sir, I protest against
this abject surrender and sell out of
national interest to the monopoly capital.

MR. DEPUTY CHAIRMAN: We
have already exceeded the time allotted
to this Bill. Only one more speaker
remains.

SHRI L. G. HAVANUR (Karna
taka): Sir, in this august House. 1
feel that I am one of the youngest
men. Though I took the oath on the
21st, I made a very brief speech on
the appointment of the Civil Rights
Commission, and subsequently I was
eager to make a speech on the work
ing of the judiciary. There have
been
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SHRI L. G. HAVANUR: The salaries of
the Judges of the Supreme Court are paid but
of the Consolidated Fund of the Union, and
the constitution and organisation of the
Supreme Court and the High Courts are under
the control of the Central Government. We
will discuss today about the appointment of
the Lok Pal who would have powers to go
into the allegations of misuse of power or
allegations of corruption made against the
Members of Parliament, the Prime Minister
and the Chief Ministers of the States. But I do
not find any-such provision being made to go
into the allegations of favouritism, nepotism
or casteism against the Judges of the Supreme
Court and the Judges of the High Courts, In
India, as elsewhere, we regard the courts of
law as temples, and the Judges as the high
priests. We expect that the courts should be
surrounded by an atmosphere of solemnity.
We are treating the courts with greater re-
verance and awe than Parliament, though it is
Parliament which is ex-presive of the supreme
will of the people. Our Parliament, represent-
ing the whole nation, has given the Judges the
highest prestige and power. We pay them the
highest respect. We address them in the most
reverential manner. We approach and address
the Judges with the utmost humility and
submissiveness. All these things indicate the
highest esteem in which we hold the judiciary
and the Judges. All these things also indicate
that we, constituting the Parliament, subordi-
nated a part of our sovereignty to the Judges
and the judiciary. We have given the Judges
wide and unfeterred powers and have
surrendered ourselves even at the risk of
becoming victims of judicial displeasure and
condemnation. We have abrogated certain of
our powers or delegated a part of our
sovereignty to the judges in the hope that they
would act and wield their power in a fair and
judicious manner, without taking sides with
political parties or individuals. They are
expected to be impartial to be worthy of the
confidence we have

[3 AUG. 1977]
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reposed in them. We have given a judge,,
either of the Supreme Court or of the High
Court, the power to issue prerogative writs
against any authority) and in some instances,
against individuals also. The judge
automatically receives the highest title of
"Lordship", though it is not recognished by
law. Judges are the arbiters of disputes
between the Parliament and the people,
between the people and the executive, and so
they should not create or enter into any public
controversy. They should impose restrictions
upon themselves. But a feeling has grown in
the recent months that there has been a decline
in the calibre of some judges of the Supreme
Court and of the High Courts. The British
judges, and till recently the Indian judges, had
maintained, as a rule, a tradition of isolation
and aloofness. Of lafe7 some judges have
reached an extreme position in the other
direction. We hear of instances where a
Supreme Court judge involved the Acting
President of India and the Chief Justice of
India in the decision of cases. We hear of
cases where the Chief Justice of the Allahabad
High Court belied the allegation of a puisne
judge of the same High Court in a case
involving the former Prime Minister. We hear
of cases where another judge of the Supreme
Court also introduced the name of the former
Prime Minister. And the present Chief Justice
of the Karnataka High Court dragged in the
names of two Ministers alleging attempt to
influence some judges of the High Court in a
criminal case in which another Minister and a
Member of Parliament were involved. In all
these cases, the utterances of some judges
have the effect of stigmatising the President of
India, the Prime Minister of India and
Ministers and Members of Parliament. Those
accusations have exposed those members to
public ridicule, contempt or hatred and have
injured their reputation. Every person has an
inherent and absolute right to keep intact and
to enforce respect for, the reputation of his
character which he has earned
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at immeasurable cost and long years of
struggle and sacrifice in public life. Indeed,
for men in public life, loss of character
occasions much more pain and mental
embarrassment than the idea of loss of life
itself. Some of the judges are playing fast and
loose with the reputation of high dignitaries
by casting aspersions...

MR. DEPUTY CHAIRMAN: Hon.
Member,, I would suggest you may not make
such observations. You can avoid it.

SHRI KALP NATH RAI (Uttar Pradesh):
Why not?

SHRI L. G. HAVANUR: These things
have been discussed.

MR. DEPUTY CHAIRMAN: Let us
discuss it on a substantive motion but not on a
Bill of this nature.

SHRI KALP NATH RAI: It is his
privilege.

MR. DEPUTY CHAIRMAN: It is my duty
to say what his privilege is.

SHRI L. G. HAVANUR: I am coming to
the relevant portion some of the judges are
playing fast and loose with the reputation of
high dignitaries by casting aspersions upon
their character and suggesting moral obliquity.
What is outrageous is that those judges with.
out ascertaining the accuracy of facts, without
disclosing .

MR. DEPUTY CHAIRMAN; Hon.
Member, these are very general and, I think,
uncalled for observations. Please do not make
observations which are so general and
sweeping. You can leaye this topic, I would
suggest, please. You can continue but you can
leave this point.

SHRI L. G. HAVANUR: Yes. Without
disclosing the source of information and
violating the principles of

Bill, 1977 240

natural justice they are misusing their high
station in life which is invested with an
amount of terror sufficient to cowdown any
opponent of theirs. Those who opposed such
judges have been victimised in one way or the
other. The allegations of some of those judges
against the other judges and the political
administrators, if true, tend to interfere with
the course of justice and thus constitute an of-
fence of contempt of court. But no
proceedings have been instituted against
anybody. The necessary inference that can be
drawn is that those allegations of interference
are not true. Take the case of the present Chief
Justice of Karanataka...

MR. DEPUTY CHAIRMAN; You are
passing judgements here, I do not know of
what nature. I do not think you should
proceed in this manner.

SHRI L. G. HAVANUR: I want to make
out a case of impeachment against the present
Karnataka Chief Justice...

MR. DEPUTY CHAIRMAN: They are
very vague and general in nature.

SHRI L. G. HAVANUR: No, these are
facts.

MR. DEPUTY CHAIRMAN: No, they are
not facts.

SHRI L. G. HAVANUR: These are facts .

MR. DEPUTY CHAIRMAN: No, please. |
will not allow like this. 1 request you, you
may drop the subject. If you want to continue,
take some other topic, otherwise, I will close
the debate at this stage.

SHRI L. G. HAVANUR: My sub. mission
is yesterday, I listened to the discussion in the
Lok Sabha where the Minister of law and
Justice had discussed this very subject. Even
on the 16th June the same topic was discussed
in that Lok Sabha. I went through the
proceedings .
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MR. DEPUTY CHAIRMAN: Let us
discuss it as a subject, but not make general
and vague observations of this nature.
(Interruptions) Order, please. If you have
nothing to say on the Bill here, then I will call
the Finance Minister to reply.

SHRI L. G. HAVANUR; On the 25th of
last month a written statement of the Minister
of Law and Justice was placed here relating to
the conduct of the Chief Justice of the High
Court and two Ministers. My submission is
the absence of law providing for the manner
in which judges should conduct themselves
has given scope for judges to come out
publicly and make irrelevant and sometimes
irresponsible utterances...

MR. DEPUTY CHAIRMAN: Therefore,
the Member can raise a discussion on that. It
is within the Rules. I am not debarring
discussion. But at this time we have no notice
and Government have no notice. To make
such observations against the judiciary is not
proper at this stage. If you have nothing to say
on the Bill, I am calling the Finance Minister,
Finance Minister, please.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H. M.
PATEL): Mr. Deputy Chairman, the question
that we were considering was demands for
excess grants relating to the year 1974-75
voted by the Lok Sabha on the 25th July 1977
and the expenditure charged on the
Consolidated Fund of India in excess of the
sanctioned appropriations for that year. The
reasons which led to the excesses have been
explained in the footnotes below each Demand
or Appropriation in the pamphlet circulated to
the honourable Members on the 16th June
1977 and summarised...

SHRI BHUPESH GUPTA:' Sir, the
honourable Minister is reading out his speech.
Obviously it is a speech written before we
spoke. Is he replying to the debate? The
writer of the speech did not know what we
would be speaking here...
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SHRI H. M. PATEL; The honourable
Member spoke not one word on the subject-
matter that was brought before the House and
I had to tell him to enlighten him as well as
other Members of the House what the subject-
matter was which I had brought before the
House. All that I can say is that none of the
Members made any suggestion with reference
to this mo. tion and I would, therefore, ask
that the Appropriation Bill be approved.

SHRI BHUPESH GUPTA: No ona
point of order. This is again bad. The Rule
is this...

SHRI H. M. PATEL: I will not yield. Mr.
Deputy Chairman, 1 am not going to yield.

SHRI BHUPESH GUPTA; The Rule is...

SHRI H. M. PATEL: No, I am not
yielding. . . .

SHRI BHUPESH GUPTA: Then you read
out.

SHRI H. M. PATEL; I think I must explain
what the subject-matter of this particular
motion was. Now, the sanctioned grants and
appropriations revealed in the annual
Appropriation Acts are first scrutinised in the
Public Accounts Commitee and it is only
thereafter that it comes before this House. And
in this case the various items of excess
expenditure during 1974.75 were scrutinised
by the Public Accounts Committee, Fifth Lok
Sabha who in their 227th report recommended
regularisation of the excess expenditure. The
excess expenditure during 1974-75 amounted
to Rs. 248.56 crores spread over 24 grants and
one appropriation. Of these, three items
amounting to Rs. 220.34 crores are charged on
the Consolidated Fund and the balance excess
of Rs. 28.22 crores on the voted side. The bu'k
of the excesses, namely, Rs. 207.40 crores in
the charged portion relates to premature
cancellation of treasury bills issued in favour
of the Reserve Bank
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and was notional, having no budge, tary
impact. The rest of the excess expenditure
constituted .21 per cent of the sanctioned
grants and appropriations. I thought, Sir, I
should give this information to the House and
it is for this purpose that I have come before
the House. 1 do not propose to say anything
further. Since no other points were raised, I
have no further observations to make.

SHRI BHUPESH GUPTA: When we
discuss the Finance Bill of that type general
issues concerning various departments and
other things are raised and it is not strictly and
technically an occassion when only financial
matters are discussed. You know it very well.
The normal practice is that the Government or
the Finance Minister, in particular, says some-
thing. At least he should have said that these
will be considered or brought to the notice of
the Government. Sometimes other Ministers
intervene. The Home Minister was present and
he could have intervened .

PROF. MADHU DANDAVATE; He has
come for some other Motion.

SHRI BHUPESH GUPTA: Nothing like
that was done. It is very difficult to deal with
Shri H. M. Patel. Nothing can provoke him
and he goes on giving concession after
concession to monopolists.

SHRI HARSH DEO MALAVIYA (Uttar
Pradesh): Normally, when there is a debate in
the House the hon. Minister takes note of
what we say and refers to them while replying
to the debate. Last time on the Finance Bill
also we 'howled' for three days. It was just a
'howl' for him. In the end he came with a
written speech in which he covered only the
points raised by Shri Pranab Mukherjee. In
the course of his speech at least he would
have referred to Shri Pranab
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Mukherjee by name three dozen times. This
courtesy may kindly be given to others in this
House. At least kindly touch upon the points
raised by us. We are simply shouting for
nothing.

SHRI H. M. PATEL: I shall touch upon
what the hon. Members say the day when they
speak relevantely on the subject.

SHRI BHUPESH GUPTA: I referred to the
consultative committee. He did not reply to it.

DR. RAMKRIPAL SINHA (Bihar): This
Appropriation Bill relates to three years back.
What is there to reply to?

MR. DEPUTY CHAIRMAN: He wants at
least the names to be men-tioned. The
question is:

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
during the financial year ended on the 31st
day of March, 1975, in excess of the
amounts granted for those services and for
that year, as passed by the Lok Sabha, be
taken ino consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up clause by clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were added
to the Bill. Clause 1, the Enacting Formula,
and the Title were added to the Bill.

SHRI H. M. PATEL; Sir, I move: "That

the Bill be returned."

The question was put and the motion was
adopted.



